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SARDAR SWARAN SINGH  Sir, proba
bly this questton 15 based on a newspaper
1cport that appeared 1n some of the necws
papers todav and if cven that ncws item 13
carefully studied this 1elates to the posst
biity of some econonuc aid bung given to
Uganda but there 15 no authentic backing
loi that news item and we are coniinced
that 1n adopting this attitude of sending
the persons of Asian origin out of Uganda,
this step of the Uganda Government has

not thc support or backing of the Govern
ment of the USSR

SHRI DAHYABHAI V PATEL The
hon Minnister tried  to  differentiate bet
ween what happened a few vears ago 1n
Fast Africa and Uganda Is not Uganda one
part of East Africa® East Africa was com
prised of Uganda, Kenya and Tanganyika
So Uganda 1s one of the parts of that arca
and these people there are being sought
to be expelled from there That 15 very
clear

I would also like to emphasize the question
my predecessor asked Therc s a  feeling
that the Soviet Umion and the Arab States
are encouraging Uganda in this Has the
Government anv nformation on this mat
ter?

SARDAR SWARAN SINGH 1 have al
ready said that my reply to that 1s in the
negative

SHRI DAHYABHAI V PATEL What
ahout the previous question® East Afiica
consists of all these three States .

SARDAR SWARAN SINGH I have
never said 1t 1s not pait of East Africa
That 1s geography

SHRI DAHYABHAT V PATEL  Then
why do you confuse 1t?
THE VICE CHAIRMAN (SHRI V B

RAJU) Now let us go back to the Bill rela
ting to ICS officers

THF FORMER SCCRETARY OF STATE
SERVICE —OTFICERS (CONDITIONS OF
SCRVICE) BILL. 1972—contd

SHRI N G GORAY (Maharashtra) Sir,
this Bill relates to a category of officers who
are on the way out, and I never expected
that <o far as this Bill was concerned my
friend Mr Bhupesh Gupta would pour all
the ridicule and scorn and contempt on the
ICS officers who are almost nowhere S,
we have to understand this in the perspec
tive of history, and if we try to understand
this 11 the correct perspective, then 1
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think there 15 no nced to give vent to so
much scorn about the Setvice, which 1s com-
ng to an end Sir, after all, when the Bri-
tish came here, thev had to create theirr own
tnstruments of governing such a vast empire,
and thit 15 why thus Indian Civil Service
was {ounded, and it must be admitted that
this Civil Service really discharged the
duties that were expected of them with
cfficency and loyalty It 15 true, Sir, that
we who stiuggled for freedom, and they,
who tried to oppose the British Ray,
always came into conflict And the clash
was 1nevitable But 1t was inherent in the
very concept of that service and, therefore,
Sir, when now the Service 1s going out I do
not think 1t will be proper to blame that
Service or to pour scorn on them or to
birand them as traitors Therr role s fimsh-
¢d and when we are sending them out, let
us observe that cuiquette expressed 1 mil
nisi bonum (of th dead nothing but good)
If there were somc very bad administrators
among the Ciwvil Servants, if among them
there were chavanist, if among them there
were empire builders, there were certain
people like Mr R C Dutt, Arvind Babu,
Subhas Babu, M: Surendranath Baner)ee,
and so many others, my friend, Mr Kamath
was also one of them So, Sir, let us try to
understand the rolc that they tried to play
Tet us evaluate what they did here

SHRT BRAHMANANDA PANDA (Or
rissa) The divines have left us Now we are
left with the devils to deal with

SHRI N G GORAY Therefore, I am not
giudging them the pension that 15 being
given to them under this Bill, I won’t grudge
that To my mind Sir, the other question
1s far more important The Civil Service
that was concenned by the British, that was
cicated bv the British and which served
them so well, 15 going out But what are we
putting in 1ts place® That 13 the question
to which I would like my friend Mr Pant
to devote his atlention And, Sir, if you
were to say that the JAS are replacing the
ICS, then I would hke to pomnt out that
the sort of service that we are expecling
from the IAS 1s (ntirely different from the
service or the work that we were expecting
from the ICS

The tasks are completely different The
task before the ICS was to hold 1in bondage
a (domal country The task that 15 facing
the IAS people, the new cadre, is to bmld
up this country These are two entirely
different tasks I would Iike our Minister to
trv and find out whether there are mnot
certain giudelines provided by the Adminis-
trative Reforms Commussion I am one of
those who are ery sorry to find that so
much effort was made— Shrn Hanumanthaiy
was the Chairrman of that Commission, and
whatever may be the opinion of Shri Hanu
manthatya, after he has resigned or he has
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been asked to quit, I do feel aiter going
through the report that Shr1 Hanumantharya
and his colleagues had really nade a very
honest and parstaking effore to understand
the role of the \dmimstrative Service and
to give 1t a new ouentation. You will find
that the 1eport 15 Iving there gathcering dust.
Nothing has happened. When 1 was a new-
comer 10 the Howse, I dud put the question
as to what had happened To the report, I
was told that a Commmtiee had been ap-
pointed and very soon the repoit of the
Commutice would be taken into comsidera-
tion. 1 do not know what has happened to
that Commuittee. I do not know whether a
report was submuted and, if a 1eport was
submutted, what has happened to (hat re-
port.

So many friends have tried to draw at-
tention and [ would also repeat the same
thing, that there are vanious hanches now,
and 1t 15 not onlv collecting 1cvenue and
keeping law and order, it 1s a question of
the entue nation being bwilt up. The co-
operative sector, small industries sector, big
mdustries, heavy industries, public sector,
private sector, there are so many multifarious
aclivities Do you mean to say that only the
IAS pceople aie to be given all the top jobs?
Are thev capable or have they heen trained
for thar? If vou confine all thesc top places
for the TAS, then, Sir, T would like to warn
the Government that there 15 going to be a
tertible discontent 1n the cadres which come
from the other fields, techmcians, etc etc.
Thercfore, T would like to impress upon
Mr. Pant that this Bill i all night so far
as 1t goes. I am also sure that when he re-
phes he will sav that the questions that we
have raised are not directly connected with
this Bill, I admit that; but when a part
cular Service 15 going out and we are hid-
ding good-bye, I would like to point out
that unless the vacuum is filled, unless we
crcale o own cadre, unless we have a Ser-
vice which will suit the new circumstances
and the ncw challenges, we shall have not
done our duty Thank you

SHRT G. A. APPAN (Tamil Nadu): Mr
Vice Chairman.  Government have now
chosen to abolish the privileges or the so-
called privileges that the former Secretary
¥ State Service personnel enjov during the
present dav. You can just compare it with
the privileges that a number of other cadres
of this country had in 1930, the legislators
had, the parhiamentarians had when our
countrv acquued independence But every-
bodyv is frving to increase his privileges and
perquisites, whereas some of us have chosen
and brought here a Bill on the floor of the
angust House to aholish the privileges offer-
ed to these TCS people or the Secretary of
State Scrvice people How manv are there
now®> How much of it is going to affect the

-

g to the Minister’s figure, 1s barely 80 who
ate now in service, the ICS people. One is
gomng to retne m 1930, two in 1979, two
othets are going to ictire 1n 1972, and even
it all the 80 were to continue, what is it
going Lo cost? It 15 not more than Rs. 40,000,
It 15 said that cach of them draws Rs. 500
mote than the IAS. T tell you I have my
greatest regard, personal regard—I think no
honest man can dispute it—for the people
who aie foreign-returned, for the people
who aie foreign-tramed. For the Barrister I
have the highest regard, much more than
the so-called Advocates here who are B.Ls.

1 have the highest regard for the ICS
officers equally and for people who are
members of the Harvard University, Oxford
Umwversity and things lhike that, peeple who
have taken their law degrees from Harvard,
Washington, Cambridge and Oxford. Every-
body knows—whether one accepts him or
not, 1t 1s a dogmatic factor—which a man
can or cannot accept. Under these circum-
stances, I have the privilege of working at
least under four or five people Mr. Hejmadi
who has been the Chairman of the UPSC, the
late Mr. Venkateswaran and Mr. Raghava-
chari. Mr. Vice-Chairman, can anybody dis-
own here ahout the integrity, sincerity, the
hard work and the honesty of these people?
There were one or two black sheep like Mr.
Venkataraman who was dismissed or re-
moved In every cadre there are people like
that. T am really ashamed that a person, a
highly qualified, highly educated person, a
great politician like my friend, Mr. Bhupesh
Gupta, should stand up against these peo-
ple. T do not know whether he came into
contact or into loggerheads with any of
these people.  (Interruptions) Perhaps, he
has failed in the ICS. I am told that people
who fail in the ICS take the barrister exami-
nation and come here. I do not know what
has happened. But I have the highest re-
gard for him I have also the highest regard
for cvery Minister. But a Minister gets
Rs. 3000 and with all their perquisites it is
more than Rs. 10,000, the people say. We are
agitated about this pittance of Rs. 500. But
when compared to the efficiencv, integrity
and the honesi work of these ICS men and
the IAS people, vou should give them
cven more than Rs 500. How many of these
top-ranking people get>~—Rs. 5000, Rs. 10000,
some riff-raffs. some heads of departments,
as people at the helm of affairs. One of
my fricnds who is a Minister has chosen to
take a man, Mr. Basu, from the Indian
Airlines, one who has spoiled the ranks of
the TAC. How manv Ministers take their
own people and give them top-ranking jobs?
For the sake of Rs 500 vou are doing this.
This is mv personal opinion It is a black
letter day On certain things T agree with
the hon Minister. Of course, you can ask
them to get tlieir money in rupees instead
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of in sterling. If you ask them they will do
it. And it is really very unfortunate to lay
down a condition here that unless they give
therr op[ion to continue in the service, you
will deny them even the death benefit, PF
benefits and things like that. It is a breach
of the contract. It is the breach of the
solemn faith. And when an officer is ap-
pomnted, if you put him on some job and
even 1f a rupee is lost in his salary or
emolument, he goes to the court for a writ
and other things. But here overnight you
want to take away Rs. 500. They do not
care for it. In the past when the salary was
given to the European ICS men they got
their butlers, gardeners and so many other
people and most of them were Indians who
worked for them. But some of the Indian
ICS men become so selfish and narrow-
minded that they would not even have a
small cook or a chauffeur or a chaprasi or
a cleaner. For such people, it was pointed
out, “My dear boy, appoint some people
and our people will be beneflited.”” But that
is not within our purview.

Mr. Vice-Chairman, Sir, let me request
what is the use of blaming the arrow in-
stead of blaming the archer? I am sorry
that this unpleasant task came to the lot of
my very good friend, Mr. Pant, son of a
very great person. I know that some people
have been pressurising the Government for
bringing this black law. I would call it
black law. I would even champion the
cause of the I.C.S. men but for my party.
This is my personal opinion,

You say that the I.C.S. men should not
get jobs after their retirement. I would say
that the Judges should not be appointed
for any counsel or anything like that, I
would also say that nobody in senior posi-

tions should go 1n for a job and appointed
cven as a legislator or a Member of Parlia-
ment or Chairman of anything. In how

many cases have the Government appointed
as Chairman? I would request the Govern-
ment to have only one yardstick of justice
and not to have two-sided or many-sided
approach.

1 know, Mr. Vice-Chairman, the majority
is going to approve it. I am also for demo-
cracy, and along with you. But in my sense
of duty I would protest. I feel that the
1.C.S. people, if they are honest should, as
a protest, all of them resign. What is this
pittance?> If T would have been an LC.S.
officer. T would have resigned my job. Here
1 would rather say do not give so much
benefit to the 1.A S. people. Do not put the
lamb, the sheep and the goat, the donkey
and the horse together.

SHRI BHUPESH GUPTA: Sir, he has
made a constructive suggestion. Yes, as a
protest thev should resign. I think he should
add to it that in order to persuade them to
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resign he would go on an indefinite hunger
strike.

SHRI G. A. APPAN: If they want I can
do 1t for them. They can take me as their

lawyer for their great and sincere cause as
Gandhip did.

SHRI K. C. PANT: Sir I am grateful to
all the hon’ble Mcmbers who have parti-
cipated in this debate. I wish my friend,
Shii Appan, had spoken earlier because he
had an original viewpoint. If he had spoken
carlier other Members who participated
may have had an opportunity to comment
on his views.

SHRI BHUTPESH GUPTA: I am surprised
that you agree with him.

SHRI K C. PANT: The debate on the
whole has not been confined to the Bill be-
fore us and, perhaps, to some extent it was
inevitable that it should have ranged over
a wider field. There were references to the
historical past of the I.C.S. There were also
references to other administrative matters,
the A. R. C. recommendation and
the role of the administrative services
in India today. These are matters which,
as I said, are not germane to the Bill or
the discussion bhefore us. But in the circum-
stances, perhaps, they were inevitable. I do
fecl, and I hope my hon’ble friends will
not mind my saying so, that it would have
been better if no names has been mention-
ed, if no persons had been named and some
remarks which were not in good taste had
not been made. I think I owe it to the
House to make this observation.

The 1.C.S. has had its own past. It has
been a service which has worked under the
British in the old days and many hon’ble
Members 1n this House have very unplea-
sant memorics of that association of the
I.C.S. with the British Government.

At the same time, it has been called up-
on, after independence, to face up to many
situations. And at a time when the country
was run by stalwarts like Jawaharlalji,
Sardar Patel and others and many troubles
came on our countrv, the ICS did perform a
service to the country. There are good pco-
ple amongst them: there are bad people
amongst them. All T would request is for
the House to share the gracefulness of Shri
Goray’s references to the service. He made
a very graceful rcference and T think it is
i that spirit of grace that this debate should
he conducted.

Sir, mv hon. friend, Shri Banarsi Das is
not here. He refcried mostly to general ad-
ministrative matters. He referred to the
ARC Report and to the general questions of
how much district experience field officers
should have, the field officers versus Secre-
tariat officers and so on. He referred .to the
accountability of officers. All these things,
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1 do not think I need reply to. But one
point he made which I thunk need> a
reply, and that 15, he said, ‘it you look at
the USA or the USSR o1 Great Britain, vou
will not find this kind of service anywheie”
I presumc that he saud that as a matta
ol articsm But 1 take 1t as a comphiment
because we have to find our own answas
to the administiative problems that we have
1 this countts. Our problem s umique and
our answers must be umque. We ate a
demociacy. Those countries which are not
democracies have their own  systems.  We
want to use the adminishiative machinery to
cflect social transformartion  according o
our own gemus, according 1o om policy
We want to give omt people a better way
of life. India 15a country i which the ad
munisttation must play a much bigger role
than n other countries, where cducation 1s
widespread, where ttaditions are well estab
lished and where cconomic growth has
taken place, the 1ole ol the admmstration
must be necessartly very much more involy-
ed 1 the processes of development, with
the ability 10 scane people’s patticipation;
and the administiatton must be 1 tune
with the aspirations and hopes of the peo-
ple. Thetefore, owm administration neces-
sarily cannot copy bhndly any admstra-
tive set-up anywhete m the world. T think
the sooncr we accept the responsibility for
evolving an admmstrative structuire which
1s in tune with our needs and which will
find the night answers under our condi-
tions, the sooner we will be able to do so.
So, T would 1equest Shri Banarst Das not to
look abioad tor models to copy There are
going to he no models from wlhich he will
be able to copy. We will have to take the
good things from other countries, but ulti-
matcly we have to find our own answers to
our problems,

Sir, Shri Sakhalecha referied to the over-
protection being given to the services, parti-
cularly to the ICS and other Secretary of
State services. All I can say is that if he
had studied the Bill carefully, he would
have seen that the point that he has made
s alreadyv covered under the provisions of
this Bill. I shall refer to that aspect later
in a little more detail.

Sir, my hon. friend, Shrimati Purabi
Mukherjee, has made my task much Lighter
by teferting to vanious provisions . . .

SHRI BHUPFSH GUPTA: She makes all
tashs lighter

SHRT K. C. PANT: But her specch scem-
ed to weigh on my hon. fiiend’s mind for
quite some time.

SHRI BHUPFSH GUPTA:
made my mind lLghter,

SHRI K. C. PANT: I think each onc
can draw his own interpretation from that.

She had also
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Now, Bhupeshji spoke and he said he was
happy that we had brought forward this
Bill. Further he seemed to be replying to
Shrt C. C. Desat’s speech in the other
House. I was a little mtiigued by that be-
cause I thought that it was the normal
practice 1n this House not to refer to the
speeches in the other House, but . . .

SHRI BHUPFSH GUPTA: Mr. Chavan
camc and 1ead out the speech he made in
the other House verbaum. Even when I
pointed out, he continued with it. The
proccedings ate there. I entirely agree, gene-
rallv you do not read out. I did not refer
bv reading. But Mr. Chavan read out
exactly the speech he made in the other
House 1 had a copy of it and I said, ““Mr.
Chavan, you are reading out . . . ', but
he went on undaunted.

SHRI K. C. PANT: Anyway, he has made
his own rules and this is another one.

He referred to the fact that Shri C. C.
Desai had said that Congress Ministers ate
cating out of the hands of the ICS Officers.
And he asked Mrs. Purabi Mukherjee whe-
ther she had also eaten out of the hands of
the ICS officers .

SHRT BHUPESH GUPTA: I did not say
that.

SHRI K. C. PANT: You asked her. It
was a polite query. I only have to remind
him that theire is hardly anybody in the
House whose party has not been in some
Government or the other somewhere or the
other, and 1 do not think Mr. C. C. Desai
1cferred to Congress Ministers. He referred
to Mnisters in general. I think it is for
cach of us to search his heart. I do not re-
member any Governmment anywhere, whether
it be the CPI, the Jan Sangh, the Congress
(0). the DMK, the PSP, any party, who
while thev were in power, had said, ‘“Take
away our ICS Officers or take away our IP
Officers”’. All of them have used these offi-
cers, and T think, rightly so. And they are
supposed to be the instruments of the Gov-
ernment .

SHRI JOACHIM ALVA: In Madras there
is some trouble. The case is in the Supreme
Court.

SHRI K. C. PANT: That is all right. 1
am only making a point While both are
1esponsible for carrving out the administra-
tion, all the parties made full use of the
instruments that were available to them.
And these included ICS Officers. I do not
recall a single case, including Kerala today
where the CPI Minister or Chief Minister
said, “Well, take away these ICS Officers
because Jawaharlal Nehru said something
against them before independence.”” 1 do
not remember that. I do not recall such
mstances Therefore, while appreciating the



105  Former Secretury of [4 SEP. 1972] (Condstions of Service) 106
State Service Officers Ball, 1972.
support whih I got trom Bhupcshp I had  earlia  comnmtted  oursclves to, we

would only say that 1 amn sonry that he
inmself has nover been 1 a position of 1¢s
ponsibility 1 this manner 1 wish he had
Lhen perhaps he would have said

SHRI BHUPESH GUPT Y The question
was not edting out of hand

SHRI Kk ¢ PANT Eaung out of the
hands ot (nterruptiony He did not
rcker to Congress Mimusters He referzed to
Minusters 1 general

SHRI BHUPLSH GUP1A 1 said that 1s
the impression

SHRI Kk ¢ PANI That 15 the impres
sion which I am @ying to clear, and I am
not going to accept Shir & C Desars ver
sion tn this at all I asswc him that I do
not think any party, any political party 1n
this country 15 cating out ot the hands of
the 1CS  They are the mstruments of he
Govannent ind they arc  nothing  morc
than an wsttument of the Government If
the Government 1 cfficient and cffective 1t
the Minister 15 cthaent ind effective  the
Secrctary cannot do anything And therc
torc let us be cear that in these matters
we cmphasise the role of the poliical wing
of the Government the supiemacy of the
political wing ot the Government as against
the admmpstrative wing I this is the point
at ssue I um enurely with  hm My
honoutable fiiend  Shri Dahyabhar  Patcl
has ashed In 25 years have we given the
country an alternative? I am a little sur
prwed that he bas asked this question 1
certamnly think that we hive given an alta
natnve I certamlv think that the adnmunis
trition of this countiy 15 not gong o he
anv the woise when the ICS 1s not thuae
And this question betravs a lack of confi
denee which surptises me Why should we
lack this confidence ‘What 1s 1t 1 the ICS
that 15 50 special that our 1AS will not come
up to or other services will not come up
to> 1 do not sharc this Iwk of confidence
ot this pessimisin anvwhere  He savs the
details have not heen given n the Bill D¢
tails have not been guven i the Bill bee wuse
the general provision 15 thit but for A B
C 1l the other privileges hve been e
moved

The ccntral pomt 15 that IGS 1» no lon
ger a privileged service That was our com
mitment and as Shri Bannist Das his sud
we have Lkept that commitment nd  we
have honoured that commitment Al the
privileges have gone with this Bil T shall
fater on list the various privileges that have
gone This s1ys what privileges are gonc
except 1 2 3 ctc We hive not hsted the
detuls 1 can certamly give you the details
if vou are interested in them The impor
tant point 15 about the prnaple 1nd 1t 1
in pursuance to that prieiple which we

brought forwmd the Consttution (Amend
ment) Bil unda winch  artide 314 was
dioppad and arucde 312A was mtioduced
and we have now come betore this House
with this Bill

Shiy Goray also rcderred to ARC and he
said that the tepoit 1 gathering dust I
think thts question has often been asked 1n
the House and thadore I do not want to
go mto dctarls But ot the 67 recommenda
tions which the ARG had made on Person-
nel Administration  decsions have already
been taken on 35 of them and they are in
viuous stages of  implementation and 32
rccommendations e under the considera
tion ol the Govearnment  1heretore, 1t 1s
not 11,ht to say that these rccommenda
tions are gathering dust  [hey are being
mnplama ted and deasions are bang taken
on than

Shit Pitamber Das ashed mic 1 quostion
Hc 15 not here But 1 procurcd this nfor
mation On the 4th March 1970 tour 1c
turcd IGS officars were  gelting pension 1n
Staaling - Englind  through the High
Commission  Of these two were of Britsh
nationality and two were Ceylonce One of
the Cevlonese pensioners died on 3 8 1970
This v the nformatlon he  had sought
from mc

Somce body said  hat  this 15 something
which should have been done 25 years ago
I wis Jomg throush the speeches of Sardat
Pl 20 vears agr m the Gonstituent As
scbly There he had gnen the rcasons
why 1t was necessaty at that stage to have
speaal agraements  guaranteang  ertam
conditions ot savice for the 1CS ofheas He
hs given very cogent strong and powerful
tcons [ need not repeat tham Lhe point
v that cven o 1947 Sardar Patcd said that
it will be open o Patliament latcr on to
comsular what chnges they would like to
brmg bout 1mm those conditions of scrvice
He had antap ued that even 1 1947 atself
So T wounld hike Shir Daihvabhar to const
da that tven at that  stage the Sardar did
not ¢nvisige these conditions as immortable
for all timce come

SHRTI BHUPESH GULPI\
1» immutable

SHRT DAHYADHAT V. PATFL T const
da at dishonest for the Government  You
hue qone back «n ll the promises made

SHRT K € PANT Onc  otha  small
pomt I want to make 15 that 1t 15 not as if
wc ht ¢ not mmpioved upon the conditions
ol service of the Scactary of State Service
Ofhcas  In respact of IPS the retirement
hencfits are perhaps more favourable than
those which arc « flered to TP officcts When
option was given Lo 1P Ofhcers, all of them
{ optcd for the IPS rctirement benefits These

But the son
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rules are now applicable to them As the
House knows atticle 314 put certain fetters
on the Government which prevented 1t
from changing

SHRI BHUPESH GUPTA In the ongi
nal draft 1t was not there

SHRI K C PANT Well m thc diaft
that was there, as finally adopted article
314 did put these matters and now we have
removed these and now we can make any
changes we like

Now, Sir, the point that I would like to
make clear s that after this, whatever
changes will be madc now there 1» no fet
ter of thns kind at all There scems to be
some confusion that hereafter also some
fetters will continue I would hike to as
sure the House that now there are no fet
ters

As regards the changes made, as I said
just now, because they have not been spelt
out, an impression has been created that
may be whatever was expected has not been
done by this Bill It 1s a very erroneous
1np1ession 1f I may say so, and I would
Like just to 1efer briefly to some of the
major changes 1n these special conditions
of service which this Bill will change

Furstly, the retirement age [he rc
tement age of the IAS Officers, as you
know, and of the Oflicers of the Cential
Services 15 58 Retirement of the ICGS Ofh
cer was not given 1 tarms of age, but it
was gnen as 35 vears after jouung
service in India, and it an ICS Officer was
23 or 24 or perhaps 25 when he joined
service, automatically his retircment was
at 60 So now it will be brought to 58
and this will be unmiformly applied to the
ICS Officers as well as the IAS Officers

SHRI DAHYABHAI V PATEL How
many ICS Officers will retne now?  That
was the question we asked

SHRI K C PANT I will come to that
I can tell you that there are 80 officers now
in service and, as Shri Appan said, the
last of them will retire in 1979 Now in
between, some of them would have retired
perhaps roughly about 30 would have re
tired, say, in another vyear or so But 1
cannot give the exact date

SHRI G A APPAN I would Iike the
honourablc  Minister to give the exact
break up

SHRI K C PANT Therc 15 onc diffi
culty You sec therc 15 a provision in the
bill that atter the appomted day all the
Officers who are over 58 or will become 58
within the next six months will gt an ex
tension for six months

SHRI BHUPESH GUPTA Why?
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SHRI K C PANT I will explamn

Iheretore, 1t will not be possible {or me to
give the exact numbers at this stage But,
once wc have selected the appointed day,
then ccrtammly I will be m a position to
gie the exact number of those who will
retire. on such and such date Bhupeshp
ashed me why we have provided this grace
period  The rewon 1 very simple

SHRI BHUPESIT GUPTA 1 have pro
vided for seven days

SHRI K C PANT You might have pro
vided that If you like I can answer your
amendments also

SHRI BHUPESH GUPTA Yes, when ihe
amendment comes

SHRL K ¢ PANT At that stage® All
tight 1 thought Sir  that he would not
like to makc a speech after he heais me
Sir T admure the vigour with  whuch  he
speaks and so we should not deny ourselves
the pleasure of hearing his spcech

Sir at present the ICS Officers cannot
be retired prematurely by the Government
IThe IAS Officers and the Central Services
Officers can be retired at the age ot 58 or
after they have completed 30 ycars of quali
tying service  but not the ICS Officers
After this Bill has been passed they will
be brought on par with the other Officers
and s0 thev can ako be compulsorily re
tired prematu cly

Thin Su  the powers of effecting reduc
tion 1n the amount of retirement benefits
ordinarily admissible were not available 1n
respect of the TGS Officers even when the
service ot the Officer was considcred to be
unsatisfactory  These are available in the
«ase of the other Governmcnt servants So,

after this Bill 15 passed, this power will
also become available 1in the case of the
ICS Officers

Then Sir 1n the case of the other Gov

cinment servinls even  after pension 1
suictioned  disciplmary proceedings can b
initiated for withdrawing pension or a part
ot the pcnsion for 1ecovering the whole or
any part of any pecuniary loss caused to
the Government subject to the fulfilment
of certain conditions which are grven in the
rules  This was not available 1n respect of
the former Secretary of State Service Offi

cers This covers the ICS and IPS officers
Now with this legislation they will also be
brought on par and there’ will be no
difference
h PM

SHRI BHUPESH GUPTA Including

those who are under retirement?

SHRT K C PANT Yes kven after pay
ment 15 sanctioned disciphinary proceedings
can be nstituted for withholding  pension
or any part cf it Prospectlvely it will be
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covered  But we have to ¢xamunc the pomnt
whether rettospeciively abo 1t will cover

Then, somebody— I think  Mrs  Puiabn
Mukherjee —mentioned  that State Govern
ments cannot suspend 1Cs Officets This 1s
a tact today that States cannot suspend £GS
officers unlihe othcers In fact, 1t 15 1cdated
to disciplinary matters  States have power
to suspend othear All India saviee officers,
but not thesc ofhcers But alter this Bill
passed, this difference will also go and they
will be brought on par with others

Therc 15 no  provision for mmposing a
penalty on compulsory retirement today on
1S ofheers That  will also be changed
Thae will be changes 1n the Lcave Rules
which Mrs Mukherjee rcleried to—sterling
matter I have alreadv referred Lo

Ihis coveirs
brought about

Thiy v not a cxhaustive st
chhinges  that are bang
thiough this Bull

Sir, 1 do not want to take more time of
the Housc 1 thunk when we take up the
clause by clause  discusston 1 any speethe
points are brought up 1 will take than up
at that stage

THE VICEF CHAIRMAN
RAJU) The question 1

That the Bidl o pronde for e
variation or icvocation of the conditions
ol service of former Secretary of State
Service oflicers m respect of certain mat-
ters and for matters connected therewith
or maudental thereto as passed by the
1ok Sabha Dc taken 1nto consideration

The motion was adopted

THF VICEF CHAIRMAN (SHR1 vV B
RAJU) W shall now take up dause v
clause consideration ot the Bill

Clauses 2 to 4 were added to the Bill
Clawse 5 (Pay of ICS members of Indan
Admmishatice Sertice and TP mcmbers

of Indwn Policc Services)

(SHR1I VB

SHRI BHUPESH GUPTA Sut I move

2 “‘That at page 3 e hine 0 vhe
following proviso be inserted, namely —

“Providad that any finanaal or other
benefit which 1s not available to
mcmbas of the Indian Admmishative
Service or the Indian  Police Serviee
shall stand withdrawn on the appomt
ed dav to the extent 1t 15 1n excess of
what 15 applicable to the above men
tioned Services”’

Sir, I want this proviso to be addcd after
clause 5 It 15 explaat I neud no makc a
speech I reserve my spcech for something
else I want to bring 1t at par with the
Indian Admumstrative Service That 15 why
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I have gonen this amendment  Ihe only
qucstion that may be ramsed 1 this connec
von 15 1l 1t meaans the deduction of ac
tual amount thL) ate getung  Well, Sir,
some cases 1t would mean, and 1n others 1t
would not Well, (f this 15 so, lag 1t b so
because teductions are made 1 some cases
when vou take a measurc of thas kind

Anyuway, I do not wish to spcakh much on
this

Lhe question was proposcd

SHRI K C PAN1  Su, the ffcct of
this  imendment  would be to make the
conditicasy of stivice  as 16spacts pay the

same a between the 1CS and the TIAS So
much 1clerence has been  made to the
speccics in the  other House My hon

friend - Sho Indrape Gupta said  that he
drd not want anv rcduction nthe pay of
ICS officets in »hen present  posts, but
when they are promoted 1t should be on
IAS scalc

SHRI BHUPFSH GUPTA I am 1cady
for compromise
SHRI Kk C PANI I told hum thar if

today an ICS mum 15 a Jomt Scactary re
cavig ocatam pay and you make him a
Scerctary o dfcct he  aapects a cettam
monctaiy st also He expects 1 hat It
would Jook a hittle pclty to expect a Joint
Secrctary gelting  pay at a ccttain levd to
accept somo hig fess when we accept th
genaal prinaple of protecting the pay of
Govanment servants and makc an excep
ton n this case ind we say that he should
gct Rs 100 or Ry 200 less This secms to
be somewhat unn cessary and that 15 why
we have got his provision

1H¥
RAJU,

VICY CHAIRMAN
T'he question 18

(SHRI V. B

2 lhat at page 3, aftcr line 0. the
follow ng provi~o be mscried namely —

Provided  that anv  financial  or
othar bencdfit which 15 not available to
the members of the Indian  Adminis
frative Senvice or the Indian Police
Scrvice shall stand withdrawn on Lhe
appomnted div to the estent 1t s m ex
cess of wlrat s apphcable o the ibove
mentioned Scrviee

e motion was negalied
THF VICE CHAIRMAN

RAJU) The question 18
* That Clausc 5 stand part of the Bl ”’

(SHR1 V B

The motion was adopted.

Clause 5 was added to the Bull.
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Clause 6—Retuement of 1CS members of
148 and 1P members.

SHRI BHUPESH GUPIA: Su, I mose:

“

3. “lhat at page 3, line 16, for the
words ‘six months’ the woids ‘seven days’
be subsututed.”

This 15 not and this need not be so con-
troversial as the previous onc. Here it 1»
provided for six months’ cxtension, that i
to say, it one is 58, he may bec allowed
after the appointed day—I have an amcnd-
ment for the ‘appointed day’ also and that
will come later—to have six months more.
I have provided for seven days. Why
should you give extension for six months-
What 1s the reason for 1t? Now if you de-
cade after the cnactment of this Bill the
appowmnted day will come and by that tme
everything can be got ready. Mote than
seven days should not be allowed to settle
the business and get things straightcned in
order to 1eplace a person who will retite.
Six months’ ume 15 oo much and why
should you provide for rtp With this rule
that you are making you are discriminat
ing against the IAS pcople on the one hand
and you are moditying i1t in favour of the
former ICS people Ihcietorc I have sug
gested seven days heie. I am sure m every
case you will see this will be done. Ou:
Ministers may not cat out of the hands
of the ICS ofhcials but they arc full ot
affection tor the 1CS ofiaals that they will
incvitably extend theit tenme by six
months. It 1s almost centain; I cannot
think of any Minwster 1n the Government
of India who would hke to ask their ICS
men, all nght, you have completed your
pcriod, now you can go home, yon can re-
ure; don’t stay herc tor six months more.
So what will happen is in every case the ex-
tension will be there, and that should not
be allowed. Somehow they have all beccome
ICS-minded now. That 15 why I have
made it seven days. Why have additional
affection for six  months tfor the ICS
people?  You should get accustomed to
separation with the ICS now.

The question was proposcd.

SHRI K. C. PANT: Sir, we are not
muserly in our affections. It extends to my
hon. triend as much as it does to others. I
don’t think he 15 right when he says that
we are giving extension to [CS oflicers these
days. It he looks at the record of the last
couple of years, the general policy of Gov-
ernment has becn not to give extension,

SHRI BHUPESH GUPTA: But aflta
sixty they retire.

SHRI K. C. PANT: No, no, whatever it
is, vou said we aic prone .0 give extension
at least of six months. It 15 not a matter
of fact.

[RAJYA SABIA]

(Condations of Service)
Bill, 1972.

SHRI BHUFESH GUPTLA: Bup it 1 a
fact that you give extension to Raj Bhavan
from South Block, extension fiom South
Block to Raj Bhavan. It is a long cxten-
sion.

SHRI K. C. PANT: All that may be but
that, I think, is not what you are nedn-
mng.

SHRI BHUPESH GUPI1A:
kind of extension.

SHRI1 K. C. PANT: Sir, the point which
Bhupeshji made, I must clauty, Trstly,
they are not all ffcy-eight now.

SHRI BHUPESH GUPTA: Some will
be.

SHRI K. C. PANT: He himselt sug-
gosted that the Ist of October might be the
appointed day’.

SHRI BHUPESH GUPTA:
Oclober, not later than that.

SHRI h. C. PANT: All right, second of
Ocutober. I don’t go into that; I cannot
make a commitment for that at this stage.
We want to make it catly ourselves, But
once 1t is accepted as the “‘appointcd day”’,
possibly  one-third ot the ICS othcers
would have retired by six months, within
this period? Some of them are fifty-eight,
some of them will be fifty-cight within this
period. Tven they will be covered by thus
six months. Now 1t is normal, and he
Kknows that 1t 1s usual in Government ser-
vice, to allow some leave preparatory to
tetirement.

SHRI BHUPESH GUPTA: The ICS,
what they do? They leave after utilising the
leave. They keep in resetve four months’
leave prior to retirement and they take it
afterwards.

SHRI K. C. PANT: Well, in any casc
prior to icurement they are cntitled to
take lcave, and generally it is about four
months. Generally a couple of months are
required lor processing the applications and
so on. A certain period of notice should be
given to them. They were expecting to be
1 Sservice up to a certain time; now we are
curtailing that period, and it is only fair
that we should give them a certain amount
of notice, But 1 have told you about four
months’ leave preparatory to rctirement and
two months for processing the applications,
Ihis s the normal period. Of course these
are minor things.

SHRI BHUPESH GUPTA: Under the
law they will retire now. Suppose prepata-
tory to rctirement I don’t take leave, what
happens? An ICS officer does not do so, 1
do not know why. It is because he thought
the Dbelter way was to continue in service
without applying for leave preparatoiy to
retirement,

112

This 15 a

Second of
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SHRI K G PANT  That he probably
knows, I do not know whether he does
Sometumes, when an officcr ashs for leave
he 15 demed that lcave Then he gets the
lcave atterwards and 1t 15 only then 1his
15 not the noumal thung I am talhing about
the noumdl provisions

SHRI G A APPAN TIhe favourcd peo
ple will get then leave 1efused Will he at
lcast give an assurance that no ofhcer will
De refused the leave? At lcast let ham give
an assmiance that no lcave applied tor wiil
be refused Tor somc people they refusc
wind for some not Tlus i not correct

1HI VICL GHAIRMAN (SHRI V B
RAJU) 1lhere » no amendment of yours
Mr Appan

SHRI G A APPAN Whatever 1t 1s

CHE
RAJU,

» Lhat at page 3
words  siv months the
days  be substituted

1he motion was negahwed

THE VICE CHAIRMAN (SHRI V B
RAJU) lhe question 1s

1hat Clause 6 stand part of thc Bill

The motion was adoptcd

Clause 6 was added to the Bill

7—Pension of IGCS membas of
Indian Admimistratiie Service
SHRI BHUPESH GUPTA I move

4  That at page 4 lines 10 11, for the
words thntcen  thousand thiee hundicd
and the thirty thiee and one third thc
word eight thousand onc hundied b
substi.uted

VICL CHAIRMAN
IThe question 1y

(SHRI V B

Line 10 for thc
words seven

Clause

The qucstion was proposed.

THE VICE CHAIRMAN (SHRI V B

RAJU) The amendment 1s self explani
Lory

SHRI BHUPESH GUPTA Here 1t 1v
provided to recerve by way of annuity

rupcees turteen thousand three hundred and
thirty three 1ind one thind and  onc
thurd  a very enact figurc Now that comes
to, I think Rs 1100 o1 so per month
whercas an IAS officer I understand gets
Rs 675 or so per month Now at least Ict
us make it 1 the casc of future pension
Why thev should get Rs 1100> Now they
will be retiring virtually as members of the
Indian Admunistrative Service Just because
their admnstrative  parentage was  ICS
thercfore they should gete Rs 1100 aund
others belonging to the TAS they will get
Rs 675 even 1if they retirc more or lcss at
the samc¢ tnne?
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I'mghsh  service  parentage—Rs 1 100,
Indian parentage—Rs 675 Why this discrt
mination against your own service I can
not understind  Here you cannot hold the
argument that you are taking 1t away |
would Like to cut the pensions of those who
are recerving Ry 1100 But assuming you
do not acwept as richculous 4 suggestion as
that at least those who are retired should
be susficd with the same pensions as sle
avatlable to the IAS offlicials  when they
cire Why should thev not- Afier all they
have gammcd much by way of salaty and
other advantages and privileges duning the
cutite paitod ol thenn service After retue
ment they should be n the same line n
the mattcr of pension with the IAS people
Rs 675 It 15 not a4 small amount as a pen
sion We do not get anvthung I would also
be tetnimg afta 25 vears ot so 1 would not
gct amvthing as pension  Therefore 1 say
why this favourttism I say this principle
1 wrong You are making thun equal and
at the same ume Jiving some patronag
My friend Mr  Appan will say they arc
brilliant why thcy should not be paid that
You Ministers retire and you do not get a
pension S0 1t 18 vay wrong in principle
[his 1» something which s a hangover of
the past This 15 an ICS tradiion My
triend Mr Goray <avs why ate you quar
telling [ am not quarrelhing The tradition
1s bad You c1n sce how 1t weighs upon us
They ate a dving speaes but the tradition
lives behind Lven the Mimsters will give

thcm Ry 500 morc That 15 not fair It 1s
demoralismg  Yet vou say when others ask

for moncv ne monwy no mcement noth
ing s possible But here you are retaining
the old thing Thns 15 a very reasonable sug
gestion but I know that you will not of
comse weept 1t for obvious reasons be
ciuse you may not have eaten out of ICS
hands but you havc hands which have been
fecdin, the ICS 1n this respect

SHRI kK ¢ PANT I would like to makc
1t clear that the ¢x ICS members are even
todav mecmbers ot the TAS thev are mem
bers of the Indian Admunistrative Service

SHRI BHUPFSH GUPTA They are
really not Mr Swaminathan objected bv
writing a lctter to the Times of India that
he 15 an IGS Thev had put up the name
plates in thar houses saying IGS

SHRI Kk C PANT  They are today
members of the Indian Admimistrative Ser
vice  He said hc does not get a pension
aftet tetnmg I hope that the House will
not sec the day when he retirecs He will
continue as he 1s

SHR1 BHUPESH GUPTA Thank sou
verv much

SHRT K C PANT as the hively spirit
in the House But the pomnt 1s he docs not



115 Former Secretary of

Stute Service Officers.
[Shri K. C. Pant}

have any conditions of service. He has no
conditrons of service.

SHRI BHUPESH GUPTA: Sir, on a
point of order As conditions of service,
there are the Rules of Procedure of the
House, your frightenimg look all the time,
you ask me when to sit and when to stand
up. Thesc are my condions of service. We
are under very strict condrtions of service,

SHRI K. C. PANT: Except for retirement
benefit.

SHRI BHUPESH GUPTIA: We funcuion
in the cyes of the public. Your ICS func-
fion behind the doots. See the Takru Com-
mittec, the Pipelines Enquury.

SHRI K . PANT: Mv hon. firend Shrt
Bhupesh Gupta himself 15 very harsh on
the Government., It we ever think of chang-
mg adversely the condition of service of
any body n Government service, he himsclt
objects very  strenuoushy,  whether 1t 1
labourer whether it is somebody else 1n
Government service. It is the prinaple I
am talking of he 1 upset about n  thy
case I would like to tell Iim  (hat even
when he talks of the future, the [CS offi-
cers earn the full annuity after 2% ycais of
sexvice. All of them who are now in service
have completed 25 years of service  They
have carned thewr full annuity. This factor
should be taken into consideration in fan-
ness by mv hon. friend. The last pomnt 1
that the TAS and ICS retirement benefits
are not cvactly comparable. In respect of
the IAS, apart fiom pension, there is the
death-cum-gratuity scheme and there 1s the
family pension scheme. Both these were not
available to the ICS although some years
ago this was thrown open to the ICS. Somc
of them opted, some did not opt and that
was thrown open (e them for some consi-
deration. Earlier they could commute 50
per cent of their pension; as constderation
for option, they could compute onlv 334
per cent. There are various aspects of retire-
ment benefits which have to be taken into
consideration,

THE VICE-CHAIRMAN
RA]JU): The question 1s:
4. ““That at page 4, lines 10 11 for the
word ‘thirteen thousand three hundred
and thirty-three and one-thitd’  the
words ‘eight thousand one hundred’ be
substituted.’ *’

(SHRI V B

The motion was negatived.
THE VICE-CHAIRMAN (SHRI
RAJU): The questaion is'
‘“That clause 7 stand part of the Bill."”
The motion was adopted.
Clause 7 was added to the Bill

vV B
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New Clause 84.

SHRI BHUPESH GUPTA. S, 1 move:

5. ‘That at page 5, atter hme 14, the
following new cdause be nserted, name-
ly.—

‘8A(1) No lormer decretary of State
Seiviee Officer shall be entitled to re-
cenve ot clamm his pension 1f he jorns
any wowpany belonging o the latger
business houses as a director or in any
othar  othaal capacity n the manage-
ment.

{2) No Former Scactary of State Ser-
vice Officer, who 15 paiwd a4 pension,
shall be appointed as Govanor or Lt
Governor atter the appomted day.””

Kindly Iisten to my amendments The
lion. Minister should Iisten. I have youx
sympathy 1t not vote I do not get your
votes nowadavs, But generally your sympa-
thy will come alter a tew yeats.

1t 1s 2 wondeiful case. Two things 1 want
to be protected. Instly, I want that thev
cannot have both ways. On the onc hand
they get annuity or pension, whatever vou
call 1t from the Govanment and on the
other hand, they join laiger business houses
subject, of course, to the 1ule The Govern-
ment has the power to gie them permi-
ston It 1s there. I want a situation whete-
by they would not be allowed to join Mar-
ger business houses because that 1s 4 source
ot cortuption and we are pledged altoge
ther to cut out that source of cortuption.
It they jomn them, thev should immediately
lose the benelits they get from the Govern-
ment  We would not lIthe to finance them
cven after they leave the public and go
and suse the big business. We know what
they do. This produces a very bad results
i ouwr public life, apart, trom all kinds ol
cortuption Now, 1 cannot think of any
big business house in the country which has
not accepted these  elements 1n order  to
gan undue favour and advantage trom the
Government.  The so-called link men or
liarson men in Delhr ate the creations of
this kind of arrangement Evaybody knows
this liarson system and how it works. Therc-
tore. | make 1t obhgatory—ii they gamn for
this kind of job, let them lose the beneht,
let thcm lose the annuily. And I want to
set a standard heie. It 15 not creation of
conditions of service as such It v a quos-
tion of laying down a new sct of norms in
owder to protect public morahity and public
standards against a certamn  encroachment

and violation by people

SHRI G. A APPAN: On a point of
order. Fverybody 15 speaking about pri
vileges What 1s it that you are giving him
-—so much ol time? They have got so much
of ume It is not followed in eveary case.
When there are amendmends a person 15
allowed to speak only once irrespective of
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the number of amendments there may be.
But vou are giving him so much time,
with all my iegard for my good friend.
Perhaps, he is the only privileged person
now.

SHRI BHUPESH GUPTA: My friend
does not give any amendment. If he has
given, he could have spoken.

SHRI G. A. APPAN: We have a lot ol
other business also. But how long will he
taker It is only a waste of paper, We know
his spcech. We know that he 1s a clever
spcaker. Of course, there is not much ol
cloquence at least for us to enjoy.

You give some amecndment. [ agree
that 1In many cases cXlension was not
given. But hon’ble Members know that

the appointment of the I.G.S. officers
after retivement as Governors or Lt. Gover-
nors has created very bad impression in
the country. Why should we appoint them
as Governors and Lt. Governors we cannot
understand. That should be avoided. It
scems somchow or the other the Govein-
ment has come to the conclusion thal
I.C.S. men must be provided with jobs as
Governors after their retitement,  Why
should it be so? You can find Governors
from among politicians or others mcen-
tioned before you.

THE VICE-CHAIRMAN (SHRI
RAJU): The point is clear,

SHRI BHUPESH GUPTA: The Gover-
nor’s post should be abolished.

V. B

I am for it. These two conditions should
be there.

SHRT K, C. PANT: Even now under
the exisuing rule any government scrvant,
whether he is a former Secretary of Siate
Service officer or other officer, on 1ctire-
ment 1s requited to obtain the permission
of the Government befoie accepting com-
mercial employment within a  period of
two years after retirement. Mrs. Mukherjee
referred to this point. This is what the
rule says:—

““Any government servant (whether a
former Secretary of State service officer or
other officer) on retiremen: 1s required to
obtamn the pernussion of Gosernment be-
fore accepting commercial cmployment;
if within a pcriod of two years of rctite-
ment, he accepts commercial employment
without ithe permission of Government,
then no pension shall be payable to him
for the period of such employment or for

such longer period as the Government
may determine.”’
This is the gist of the rule. Applications

for permission to accept commercial employ-
ment are cxamined with reference to cer-
tain standard criteria. This would cover the
point raised by my hon’ble friend.
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As far as the Governors and Lt. Gover-
nors go, this is a matter for considering the
suitability. That is the only criterion. Some
of them arve good people and if it s
thought that then experience and know-
ledge should be used in such a way, I do
not sec why the Government should not
have the power to make use of them?

Sir, apart from these considerations, I
hope Mr. Gupta will also concede, the
simple point is while you are trying to re-
move the privileges of the 1.C.S. through
this Bill. T do not want you to discriminate
against the 1.C.S. vis-a-vis the I.A.S. people.
Hiv amendment would obviously discrimi-
nate against the [ G.S. people.

THE VICE-CHAIRMAN (SHRI V. B
RAJU): The question is:

5 “That at page 5, after line 14 whe
following new (lause be inserted, name-
Iy: —

‘8A(1) No lormer Secretary of State
Service Officer shall be entitled Lo re-
cene or clamm his pension if he joins
anv company belonging to the larger
business houses as a director or in any
other official capacity in the manage-
ment.

(2) No Former Secretary of State Ser-
vice Officer, who is paid a pension,
shall be appointed as Governor or Lt.
Gosvernor after the appointed day.” ™

The motion was negatived,

THE VICE-CHAIRMAN
RA]JU): The question is:

(SHRI V. B.

“"That clause 8 stand part of the Bill.”
The Motion was adopted
CLAUSKF 8 WS ADDED TO THE BiLL.

Clatse 9—Power of Ceniral Governmnent to
adapt  certain  rules, regulations and
orders

SHRI BHUPESH GUPTA: Sir, I move:

6. ““That at page 5, after line 24, the
following proviso be inserted, namely:—

‘Provided that no such modification
shall come into force unless approved
by tesolutions of the two Houses of
Parliament.” **

Sir, every rule that you make should be
approved by Parliament. Every modification
that vou provide for should be approved
by a resolution of Parliament.

The question was proposed.
SHRI K. C PANT: The only thing that

I wanted to say is that this is a standard
clause which is put on several Bill. The
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idea 15 whatever adaptations are made in
the rules are made to bung them mn har-
mony with this Bul, not otherwise. Ihere-
fore, 1t 15 not neccessary to bung it betore
Parhhament.

THE VICE CHAIRMAN (SHRI V. B.
RA]JU): The question 1s:

6. ‘“lhat at page 5, alter wne 24, the
following proviso be mscrted, aamcly:

‘Provided that no such modification
shall come into force unless approved by
tesolutions of the two Houses of Par-
hiament.” "’

The motion was negatwed.

1HE VICE CHAIRMAN (SHRI V. B.
RAJU): The question is:
“lhat dause 9 stand paie of the Budl.”
The motion was adopted.
Clause 9 was added 1o the Bl
Clauses 10—13 were added to the Bull,

The Schedule
SHRI BHUPESH GUPTA: Su, I move:

““At page 6, i the Schedule under the
heading ‘Pay o1 Scale of Pay’ for the exist-
ing figures the following figures be substi
tuted serially, namely: —

Part I
Rs. 3500
Rs 3000
Rs. 2500—125/2—2750
Rs 3000

Part 11
Rs. 3000
Rs. 2750

Rs.  1800—50-—-2000
Rs. 2500—125/2—2750
Rs 2250—50—2500
Rs,  1800—50—2000
Provided that these scales of pay shall
remain in force for a period of two vcais
on ithe expny of which this scale may,
by resolutions passed by the two Houses
of Parliament, be reduced in line with
any general reduction of high salaries
that may be effected

Sir, the figurcs are there. All that I have
done is that I have given the pay scales
with respect to the TAS and the TP.S
cadre. I have done nothing clse. The high
est is Rs. 8,500 and not Rs. 4,000, As I
said, the Secretary should get Rs. 2,500
whether he 1s an I.LAS or an I CS. When
he gets promotion he should get what an
ILAS. gets All these things have been sug
gested  After ¢two vears vyou can review
with a view to revising the salaries.

P

4 va o Sl Bﬁu, 1972

SHRI G. A, APPAN: I am i yow sup
port.

SHRI BHUPESH GUPTA. He s for my
support  Atta two  yedrs you c<an 1eview
1.

But 1 think that these scales of pay
should be mtioduced.

Lhic motion was ne gatwed.

SHRL k€ PANT: Su, I have already
answared the fist pont. As far as the second
pomt gous, the Pay Comrssion is gotng
wmto the vanous salary saales and pay struc-
tutes just now. We will have to await thar
rccommendations,

1HE VICE CHAIRMAN (SHRI V. B
RAJU). The quostion s

“Lhat at page 6, 1 the Schedule
under the hiading *'Pay or Scale of Pay”
for the exsting figures, the followmg
figurcs be substituted sertally, namely: —

Part 1
Rs 3500
Rs 3000
Ry 2500--125/2--2750
Rs 3000

Part 11
Rs 3000
Rs. 2750

Rs.  1800—50—2000
Rs. 2500--125/2-—2750
Rs. 2250 --50—2500
Rs. 1800--50—2000

Provided that these scales of pay shall
remain 1 foice for a pertod of two years
on the expny ot which this scale may,
by resolutions passed by the two Houses
of Parhhament, be reduced mm line with
any genetal reduction of high  salarics
that nmay be effected

The motion was negatived.

THE VICE CHAIRMAN (SHRI V. B.
RAJU):The question 1s:
““That the Schedule stand part of the
Ball.”
T he motion was adopted.
The Schedule was added to the Ball.
Clawse 1 Share title and commencement.

SHRI BHUPESH GUPTA: Sii, T movc.

1. “That a¢ page 1, at the end of
Iine 9, the words ‘“‘but not later than
the second day of October, 1972 be
added.”’

Sir, this is an amendment which has a
sacred assocation with jt. I say that the
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words appomted day’ should not be kept
there When the Bill shall come 1nto force
should be specified I have suggested that it
should come mro force not later than the
2nd of October, 1972 You can understand
why I have mentioned this particnlar day

SHRI G A APPAN Not on that holy
day Tect us not do it on that holy day
You can do it on the lst or the %lst lor
heaven’s sake, I request the Government
not to have the 2nd of October

SHRI BHUPISH GUPTA If he has ob
jection to the 2nd of October, let it be the
1s of October I have no objection I am
prepared to accept his amendment

SHRI G A APPAN 30th September

SHRI BHUPESH GUPTA He says, 30th
September T have no objction It should
be not later than the 2nd of October It
should not 1cmamn as ‘on the appomnted
day’” Tt 15 a very vague expresion It
should not 1cally be there

The question was proposed

SHRI K C PANT Sir, we are ourselves
anxtous that this Bil should come 1nto
force as carly as posstble We shall keep
our hon friends’ suggestion in mund

SHRI BHUPESH GUPTA Since he has
said that he will keep mv suggestion 1n
mind, as also Mr Appan’s suggestion that
1t should be 30th September, I would like
to withdraw my amendment

*The amendment No 1 was, by leave,

u1thdrawn

THE VICE CHAIRMAN (SHRI V B
RAJU) The question 1s

“That clause 1 stand part of the Bill ”
The motion was adopted
Clause 1 was added to the Bill

The Enacting Formula and
were added to the Bull

SHRI K C PANT Sir, T move
*“That the Bill be passed ™’
The question was proposed

o) 7o frT (e aRy) ¢ STE-
eqeT ARG, A FE f{=ie @ faugw
q A\ FT A AT, FAE § O o
gfaar & 2841 AMET 9 & T AR
wTfEFe 314 FITC A F T3 39 AR T

the Title

*For text of the amendment vide col. 120
supra
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faehr moar srava® § WY ag @A o
TR, WY, LA A Aaor = s
e FT AT, A1 74 947 % g48 fradss
WEY g Al IAA A AATEHEE TR
faq, 3o W@ @8 weggm gar fr & A
O TT 5Er 1@ |

g, | 5§ T IEA §, TS A7
T & 7 faer w6 g 7 9 7 ey
S 2, fA5 o wgraw gar § W7 A
F 37 a9 & 9w 7 g 5 F1E am @9 7
fad Jte, @fea S aa sfaga 7@ a
ag g 7 fadhi S =fed ) ofimq,
# MT Agw #r A W A ow g R
TN & AT F AIQ IqF( HGTSAT FI
T wvEr AifEgd, SOF0 FUE Fi AN
g Feer Arfed | gwa Wear o °ar )
ST @A FE, UF aEr (AT e
F9IA g1 @, Al T 8 FI@E aF W7
qThr @I WY FET 9 A 7 w37 R
1979 §F §¥ % 99 fremz & omEd |
at gwqd 25 WA IAF0 @i AT
TST AT AT T AT | HF 7 g0 F fox
SARI AgH | AN F AT L AW #F, §
AWATT § T AATAG ATT ALl & |

e, OF TS gHT W F a8 a1
FEAT ATgAT § WA o § FF Fowuw
St Ft FRaeT &Y rAYAIRE F9F & Fifirer
FT WL IET AR FT R Hfee faew
qren A 2, #iE 9T e wT I
qrEl FIE KT §T & F AT AGT , 7
I AF €SS F | 9 TAFT AN fawrSy
FT & | o, Iem feed #1 %% A
FE | wE R AN AT FE, a7
Eo Gro THo AT F( T FY I FT
T 4§ a1 fegem & 30 @t & e
3 fawm & @rad o € | do dro ;o
F a1 fgedt €1 9w F@ § WL WA
et %Y Rt A 9 T
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sftaq, G OF a1T AL AT AL 1 AT
1937 § 99 To 7 S Fo o # HEH
TFY F7—-Iq AT ITHT FIHGT FZT AT
aT—&1 qA F1 AT FHAT 7T TD arz
oY | & gaaar ot % argwa F9@7 § 5T
FTRFET T ATEAT 2T AN, WG AR T
ft gad = fafaee< g1 Q §, 7 AL
A i g1 St | AT G 7 AL
gAT |

siyaq, w9 A ofeq N & frgq @Al
1952 URo THo o ZIA & ATZ AT I
OF T IIATS

you must be magnamous

T HTGHT qraL § &Y a1 IFFT FAfAHG
A1 wfed wie § a8 3@ el g fr TadHe
gfear & &t arfadt & wie Sogwd
qegfy & ag 7 Qg a¢ AaE g &
w7 T fawdr @1 g4 SaEr -
Fwe g J0fET |

sft qiw qeq A A AgE & A=y A7
wG HEwq fear St IEW A ARA-
Fm A frard | Sew F@ fF IEEA
foar ¢ fx Awond a9 gFEdfaT g
R A A AT AT AAGT FET
s, Yo fo Wfo & #§ 9 T F7
q@ arswa T § 1 A 1942 F AT
T= &, I TEA FU A o AT § AT
1933 & JF< 1942 T =T AT A ATE
& | #7E Qe v et Ag A s efvo o
wfo AN 4 Jo TATGL W AgE
T 3 F USET AT FT G & AT )
IR TS a9 a8 AT § | WA IAH
A gAY T wEAT § IR HIS Hro Ao
o T YT ET FAW AT ST F
frwer ] a3 # TG FEX FAHT & AR
ZT ATAA § ITT fTEaa] a7 FT 9907 & |
oI 3 a%g & & 9 Y @ & FfE
7 9= T § |

When vou n power
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19427 ST 97 ATV HISAET &7 HTiEY
S H ST ZAT AT, IW A5 3A AN A
TI{eq arv Fg FIF QW F URGT AR AT
% (g 9¢ g WF A7 | { qHAAT 47 R
zq Tl #t feegraa w0 fGEr oW g
STg TEY fanft | ag aY ST9rET A A%
#1 Awfafwer off, fgrgeara & aww @y
wfafadl o fF g S99 goFaI F W
T | HIST S AT HT HEo Tyo THo HY
fe=i arg i @ MT 7y fgedt a1g 78y
A

1947 # &g fggeam &1 arfeow
T AT 1 S§ 79T Hio Fro Ho FT TH
# gEara arg fegr war o & fggra @1
gzanT gmr arfed, ar i waw
F1 3qer fgedi org A & A ww §
Ao do W0 ATAT i feedt AT Fa
& | ZACT &0 AEY, FAT AT 3§ a7 9T
for warfora & FuT HET AT | IHE TR [
A B FTA A UT @ § | WA fggeam
# JaEN ® IR W A AT wEY
aﬂ‘ Thev arc the
Britush Imperialism

running dogs of

T qYE AT AW T FGT B AT A
OIS 49 TT AT qifayg &9 2 1 FT
momEEr i@ g ? Afs v
AT F JIE AT W@AT A3 §, FFfA
AT FFAT TE R & |

T, FATA T7AS F QT4 AT AT T,
AfFT wrwr s gw FTAwaTy & wifae
g\ qfemw @w 7 ferge &1 azarw
F@MT, AT g o5 N W qov
T | dro fro wrdo # Twq T gé
E A Az AW A e A gud

ITAATEAS (#ft dto o T )
T AW FFH AR E

oY e e : s, & oredy oy
AT FH FLIM | A, & 0F A s
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FEAT ATEATE | & F1E af(d AL g, Ao
o wqgo @[ | AT U Y 7w fF
TAA WG AR W g AL I AWM WE
97 fgegrara msg gar @ oF whae
% ST AT ZAT | I @04 qetafregas
FT AT 9F F1 T80 G | M« 34 97 39
F IT @ d GqAAITL HRIA FY
FET off #T 3@ a9 ¥ IA%  fAw
=qred &1 7% | F 387 9% FRdT FT A7 A8
AT ARAT g, ALK 9q A 7 AT T

frgnmm 7 & wiv do Jg® A
faasr ag wgr a1 f¥ 3 w4
AT A WF &, S|l H AN F

Y A g9 9% I @l g fF
They arc the tower of suength. ..

SAAT FUOFT FT AT 037 7747 F
zafad ®IF g7 9 A fergeqm
UIET % qE IFRETS & F10 fwar
a5t a9 F F291 ARATE I AT R
fa g AW FT ArenEr & arg S femErd
& v Fi—grenfw 7z ofaw s Fw F
fqd gy aardr 78 Jr—agwr Ay wIey
e § frwm =i fergram &y ST
F A HYAT FRrErT fear WX g a9
aarfag § qar ady sa § fF gwy @
gfaa #1 tere *T faar @iz 9@ g9
T 8 W99 B qU fFaT AT Wy §
guTr arid & wrfar 7 4

AT, 97 CF arg & fowwrag §
w5 gx faaredf F 1 gw ag Swve o &
HTATET % ATZ X AN &1 TG I
WX Iqa A= TAsdrm gfeewor F
B FOAT A7 T A gATU FA
oqT, IgF ATER gH I I, AHA
gatw #Y 917 § % g7 3a8 7 3w
qrF, g7 ¢ 9 HIT I&d 99 T A
TG AR AT R E |

YR, WA UF 17 A2 & 7 ;e A
§ w1 & T¥ AWt 7 e ww ot fear
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WX I 7R o frar | iwq, oF Fgrad
¥ Awmdr uF AEr AT 2 1 A,
AT A WfmET E A E 1 F A ST
sfafafy §, o fwime< & 7 qeaae €9
%l Ty F q Siw &Y FZ[ Lhey ate the
mstiuments of the Government , . .

it feeREr 2 oA w=E #i) g3
F1, ag fafaee av €1 § 1 w1z fefaex
DT LA AT & AT AT &F aAav
& HIT g7 ag WIS T & AT WASy
g1 & A NeT IaF) frergar g

wfge § @ 7 &t § gF qIT FE@q_
ARATE | M Trsi-Agraars F fafadgs
geq fig, s=eT 74T, 919 7o dTo UHo
% @oR g1 T, 5g W wowT & gAT 1 AfET
A & e I Aq-AY ffadsg FomEs
93T g1 77 &, ITH AT { HOAT ¥ AA
g1 § o gaws fafred w1 oam 4
W, grenfe 3 aga fafasss Fma § )

daft wrg fawrr qar Ataga #@i
aftags A § www wat (s AW
q.an): oEr 74 g |

WY qqe P R A Agar e A
A 3q §, TA9 &¥ 7B Ifvaaa g, graife
He 15 also among the most privileged people.
F A% 5ot HT @7 A7 f A g rtasts
g3 ara &, mr a qar Sfaefare
FTE qar gAT &, wate 7 Ag fyfades
FATHSr GaT 1 TE & | IT%! W T| 1 AT |
fagrar & AT g fF TaARE W WA
wfeeg £ 17 @ & I I Cr: of
w® g, 13A8z &1 g4 w4 g1, fafre
F TeaT GG g7 ( TW T AT OB A
a1 agd F@ g, AHT ITH Q1Y FIA
q< 7R q44 § | gafad v wgar g g
fafaaetsr F1 @eH FXA F (0 ;T A G
FAT 7 ATC ATHA HIA TFAE & €97 &¥
TFTRZ & YA FART FH B AL AY
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[=0 aqa fRaT]

qq af 93 & g § SAd  fafadss
A @en (AT ST | 37 aeal & 919 7 Ta4T
FHE T FWIE |

st weE "ew (fagR) : Surews
wAiga, St ag fadas A g9 F Qe
T & T9 9 ata-faarw w3 @ow @9
aret § 9 fafeaq adF § g fqans
qrg F1I, TAA F1E qg TE ¥ 1 b
T65 924 -y G & wR A ¥ w3
FAr WEAT § | § 3afaq Fgar avgan g
#q1fF fgegearT @ sdT Faw 8 | sATT
H FAGT SR FCHTCET ST FT OF Graee
QAT F[ AT AGT | AT g FFaey
T8 2 o 5 wAAg 7 wgarafed
T AT AT JAT A F | T@F AQ
AT HAST TST § 0T ATSo0 Hlo THo
Gt gear ) fear o1 gwar &, e faw
qrie Ao UHo & @M & frfaasa v
Geq FT 39 § & IATAT W GG 7
srgsaifesaT Tar g, ag fafeaa &
qifafeFe €79 q1 FHAT TE B T AW
o wfa 9= & g § A T T
# fag gorme afaw arfgd | ART
afad FT FEATIITT HAFT T Ao "o
To F & & (HT AT | AT A To THo
F o7 @ 9z afFw & 1 719 F7 ¥ ;4o
To G¥o ATAT AlaT &, IFF AT T f7g-
A AT FAJT § SR MTESRIGHIA
21 ody feafa 7 oot wefufreifes afaw
a8t | Tafad ggHe & S5 g =1fed,
frg @7 T 9% AT AET IgF ATCH
Y Irdl & GATH @A AT | AT A
fergeam & a@d aret 55 FUS FaqT §
gad #wfuwm foee awre & wR a0
aw g, s uefafaegow &1 q®iAe g1
gaq gaat gfafafusa 1oy g 7 81, 39
AT FY AT FC AET | Tw 9T Y
atg & f gw feet @ onfer Afq & ar?
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¥ 0T FT @ A | A A TG TR w0 A
F&d & fr of avg AdY & Sawt o afad S
§ wg FA7 ArfEE, maw umn 37 Ar
wesfafrsma &1 17 &7 =a7, "9
HITH FF qEATAAT ) gwd Far fF gard
7E1 UF  qAgR Srfq &1 mEdr e g,
st a7 foest wiv adq gadT & S
T § 439 T3 AT UF WIH( F AT
7 @er 4T, 3a81 997 & {7 3difaafza
fom(, f5asr am fewar qEgT A,
IqF1  fqagE wv gad Fiwa #v I8
st sfi aar a7 | gA Iar fF Sas gaa
T AT UHFE FAAT & FAT TS7 | I 97
fergrat ® fsqd &Pt & FATEEQ
378 9471 & f=r #1 fgena ava 3g T4
STET g J9T FEY AATT AGY F1 G|
Rar #1 g|r & 1 P St AW aga A g
St QET T FT T A L, T wieada
A& ferfa w ad =mar &, @i 9¢ W
Zq dYg *f Aq gET & —qE U A%
FIL FHAT 7 WY g—-aY 3T 374 o
q¥ faweft 1 9@ tFae gAT & | Tufed
g7 e & fr sy efafmdom &
FIALTHT A0 A2 € a1 fergeamw
% fres auTer & AW | A G FT T84
1 w7 wfes gSATF A1F | T AT«
G & AL A KT AL T | 9 g &
@1 AT o Y gHA Fer 5w A e
wF qEEe F A fafreex aar far sma
IATN TW AL ATIT AT TG FAT FIT—q8A
9% UGt q@ ¥ @M 9 & srfay
FON G & U & wF, foe ag
Ffow F30 5 A I9F 9@ D A 3§
el st sufy & @0 § gaw o7 weer
¥ &), a8 a1 FOU | 59 a9 § FH
ST ATl AY (AR ATIR FTHIT FqT AT
IHF FH ATGL F AGEAT AT
F1E Ao qg 7, 9 o N e
TIZL IFT FTH T AT M |
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97 qer fF A fegmm @ sy
&I &0 Aifa g9y woor g1 awdi g foq
#ifg & wfvg i fegea@ & 6T 9 §
AR AT THT 5 ST, IR qXGL
,qF WM AT T SA H960 @ § @Al
wE FT &, a1 IR T3 fx 509 98 7T
gadr Aifqa FaT AT &0 g qFAT E
gafag qdi S0 1 e § 3@ /T G
FEATg 6 3 A2 & qlads 1 qErgan T
F ) o 5@ 7 § 3 AeTAIST § S9A
TATE | TF AN T AT QW 350 ag
Y & T gE S AT QAT AW
g S¥ autw &1 W I &, < ey gw
FIEFALLIART W WL | T AT
I ®T G @ FC GEAEAS FT AT
&1 I T HIX ATT FT HIZSE (1 Fh AT
&1 EFAT & | 30 A /198 FEATE )
SHRI K C PANT - Sir, there is really
no new point concerning the Bill which
has been raised I found that Nawal ki
shoreji referred to the privileges of whe
Minissters and referred to the Ministers asa
'prlwleged class Here, Sir we are referring to
the conditions of service and piivileges of
the ICS Ofhcers and 1f you look on the

Munssters that way, I thunk they alsn suf
fer fiom insecurity of service condt.ons

SHRI BHUPESH GUPTA : Yes,
much I understand that

SHRI K C PANT Therefore, Sir,
this 15 one piivilege which the Ministers
do not enjoy.

very

Then, Sir, so far as Mr Mandal 1s con
cerned, he has referred to the basic ques
tion of the identification with the services
of the people and he has teferred to the
chainges i the Hindu social structure The
latter of course, 15 not at all relevant here
So far as the former 1s concerned, the sense
of dentification with the people 15 somc
thing which we certainly want to achicve
and I think that the IAS Officers’ Traiung
Courses which he referred to are taking
this 1nto dccount today morc and more and
they are seeing to 1t that the IAS persons
when they come to Mussorte for their tiam
ing are not only made fully aware of the
forces at work 1n the countiv of the hopes
anl aspirations of the people, but are also
Laught to regard the well being of the poor
er sections ot oul society as their particular
concern and this 15 what ¢in foster 1sense

LP(N 1IRS — 6
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of identification with the people There

should be no distance bctween them and
they must regaid themselves primarily as
servants of the people and to the extent
that +lus feeling 1s not there, all of us, 1
think, can contribute by helping in our
own way to bring about this feeling Sir,
though I may not agree with all he saud, I
appreciate this basic sentiment and I
appreciate the direcion 11n  which  Shri
Mandal wants to tahe us Thank you, Sir.

THE VICE CHAIRMAN (SHRI V. B.
RAJU) . The question 15 °
“That the Bul be passed
The motion was adopted.

STATEMENT RE SECURITY OF CLASS
I AND CLASS IV EMPLOYEES IN THE
GENERAL INSURANCE COMPANIES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) Sir, I beg to lay a statemcnt
on the Table of the House on behalf of
the Finance Mumster [Placed 1n Library.
See No LT 3619/72]

]
SHRI SHYAM LAL YADAV (Uttar Pia-

desh) What 15 the statement, Sirp He
should read out,

SHRI K R GANESH It is a state-
ment on -somcthing  which the Finance

Miniwer has refcrred te, on the security of
the Class II1 ind C'ass IV cmployees 1n
the general nsuranece companie§

THE VICE CHAIRMAN (SHRI V B.
RAJU) Yes, 1t can be laxd It need not be
read out.

THE PRESIDINTIAL AND VICE-PRESEK
DENTIAL ELECTIONS (AMENDMENT)
BILL, 1972.

(Motion for reference to Joint Commuttee).

THE MINISTER Or STATE IN THE
MINISTRY O LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHURY):
With your pernussion, Sir, I beg to move
the following motion

‘ That this House concurs in the recom-
mendation of the Lok Sabha that the
Rajya Sabha do jomn in the Jomnt Com-
myttee of the Houses on the Bill to amend
the President: 1l and Vice Presidential Flec-
tions Act, 1952, and resolves that the fol-
lowing members of the Rajya Sabha,
namely '

(1) Shn1 Gunanand Thakur

(2) Shr1 Kota Punnaiah

(3) Shr1 T N Singh

(4) Shri Gurcharan Singh Tohra.



